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( As per Hoa, Mr, Justice U; Neelodri Rao, Vice (Chalrman )

Haard Sri P. Krishna Reddy, learned counsél.For the
applicant and Sri v, Ghimanna, learned counsel Por the
respondents,

2., This OA wos Piled praying for a direction to the
respundénts to permit the spplicant to retain the Railuay
quarter No,789/F, Santhi Nagar, Typa~1, Guntakal; not to
collect penal reﬁtals of %,498/— p.m, and to return the

axcess eamount. collecﬁad,from the month of June, 1991, and ) _
to set aside the order No,G/P.555/Dsl/GRL/Vol.1V dated

7-10-1993,
3. The Facts which give reise to this OA are as under

The querter No.769/F, Santhi Nagar, uas’allotted to the
applicant when he was uorkfng as Electrical Fitter in Digaasl
- Loco Shed, Guntakal, dgg:to exigencles of servicep, the
applicant was transferred to 5astle Rock in Hubll Division
on promotion as Fitter Grade 1 as pér order dated 25-3-1990,
He was retransferred to Cuntakel by order dated 24-4-1991 and
he joined in Cuntslkal on 5-5-1991, The applicant pleads
that after he was transferred to Hubli Division, he submitted
a representation dated 6-4-1930 pfaying for retention of
quarter at GCuntakal and aftér he had come back to GCuntakal
he submitted a representation on 17-7-1991 praying for
regularisation of quarter NG ,789/F in his nams FProm the date
he was transferred to Hubli, But it is stated Por the
respondents that they recelved the‘fepresenfation of the
applicant for retsntion of ths quarter/for the Pirst time
anly on 24-5-1933 and#hey had not received any representation
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q, Aa por Tuleo | (hy tmployee on transfer is paermitted tg
retain thq Quarters at tﬁe place Prom which he Ves translerred
Por & Period of tug montha Prom the date gp ra]ieu1ng on
Aormal rate ang he can g palmitted to retain the same- for

8ix more manths pn nolmal rant if thg transfer isg dua to
adminivtratiye EhquHCJL” I

S. It is statey For the a applicant that FPor want gp suitable
skilled Artisansip the Hubli Division, the skilled Artisansg
are being transferrey Fram Cuntakal to Hubli Division ¢n
rotation any they ére being retransferred on expiry grf eight
months ang gye to the administratiye exigencies the applicant
Was retransreppreg only aftor 10 months and swhen the delay ip
Tetransfer ugg due tg administrative exigencies, the applicant

canncot ba”:mnnlised aivd hence the DENAl romt et a
!

UL LTL LY,

6. Uhen Aormally the skilleg Artisan is being retransferreqg
Wwithin eight monpths and in such cage the skllled Artisan is

not anly entitled tg reteain thg gquarter for 8ight months but

after retrans?wrﬂﬁﬁ and when the prolonged period of stay gr
the Gpplicant at Hub] i Division beyoad eight months is not at
Bis reguest but due to ddministratiye ex195nc1es we Feel that
it is just and proper g pass the Following order
The normai rent haqko be collectad From the applicant FD;
the First Bight monthg and after relieving~of the app[icant.@%
wpkq%ngrom Guntakal Uigse] Shed, Lhé quarter No.703/F, santhi Nagar,
Type-1, Guntakal, hﬁl to be fegulerised in the name EP the
applicant F rom 5-5-1997 the da e un‘uhich ha joinedﬂﬁuntakal
Gh retransfer, Tha applicant h%f to POy the penal rant fram
tha‘datﬁof Expiry pp 2ight monthg aftex the date gp hig
A

Leldsving at Guntakal Ulesel Shed till 4—5~1991/as it is
¥ |
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stated .for the respandents that the applicant's request for

‘P .
‘retentlon far ouartsr wvas eot recsived, dxcess amount collect-

~ed tovards rent ¥ any hagd to be refunded by 31-5-1994,

7. The 0A is ordered accordingly., No costs,
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Capy Lo:-

1. Secraetary, Railway {pard, Rail Ohavan, New Oalhi.,

2. Tre LGensral Mensger, South Central Railuey, Rail Nilayam,
Secunderabad, '

3. Oivisional Railuay [Mapager, S.C.Railuay, Guntakal.

4. Senior Olvislonal PFersennel Ulflcar, Sputh Cantral Railws
Gunbtolaal, ‘

57 Cne copy to Sri. P.Krishna Reddy, advacate, CAT, Hyd.
—
6., Une copy to Srl. V.Bhimanna, SC for Rlys, CAT, :Hyd.

7. Una cepy Lo Librery, CAT, Hyd,

e LCne spare CcOpYe.
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